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Extension of service after superannu-
ation im Sindri unit of Fertillzer Cor-
poration of India

4171. SHRI A. K. ROY: Will the
'Minister of PETROLEUM, HEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether there has been extension
of service after superannuation for
employees in the Sindri Unit of the
Fertilizers Corporation of India in the
last three years, if so, number and
reasons for that;

(b) whether the same has been 1e-
jected for a freedom fighter employed
in the factory; if so, reasong for this
discrimination; and

(¢) what is the policy of the Ferti-
lizer Corporation of India regarding
» 8iving extension after superannua-
tion in general and for its Sindri Unit
in particular?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) During the last 3 years from
1-1-1976 extension of service has been
granted to 10 employees and officers
of the Sindri Unit of the Fertilizer
«Corporation of India in public in-
terest.

(b) A request from Shri N. N.
Modak, Tech, Gr. III in the Sindri
Unit who claimed to have taken part

, in the freedom struggle was consi-
dereq by the FCI. The Management
dig not find any justification in the

interest of work to grant him exten-
sion of service beyond the age ot
superannuation,

(c) The extension in service beyond
the age of superannuation is consi-
dereg@ by the Management in very
exceptional cases where the indivi-
dual’'s expertise is required and im-
mediate replacement of ‘he indivi-
dwal is not readily available,

Representation of Fertiliver Corpora-
tion Kamgar Union

4172. SHRI A. K. ROY: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether the representition of
the Fertilizer Corporation Kamgar
Union, dated 29th October, 78 oa tlWe
“Accommodation Scandals” in .sindri
Unit of the F.C.I. has been received;
and

(b) if so, steps taken on that facts
in details?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA):
(a) No Sir. However, a representg-
tjon dated 24th October, 1978 has
been received from the Fertilizer Cor-
poration Kamgar Union containing
allegations of corruption and irregular
allotment of quarters to wome of the
employees.

(b) In view of the shortage of ac-
commodation at Sindri, single accom-
modation is allotted jointly at the
request of the employees concerned.
Some quarters have also been gllotted
on ‘out of turn basis’ on meritz. The
FCI have reported that allegations of
corruption are vaguc and are not
based on facts,

Location of drilling of Baknftala well
No. 1

4173. SHRI SAMAR MUKHERJEE:
Will the Minister of PETROLEUM,
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CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether he is aware that Bakul-
tala well No. 1 was drilled not on the
actual location recommended hy Chri
Ranvir Singh, Sr. ‘Geophysicist of
O.N.G.C.;

(b) it so, whether any proper en-
quiry hag been made to find out the

persons who was responsible for this
act; and

(cy if so, the findings of the enquiry?
{

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir. Bakultala Well No. 1
was drilleq approximately 300 metres
north of the location recommended
by Shri Ranvir Singh in the report

for his Party for the field

season
1972-73.

(b) Does not arise. The location
where the well was actually drilled
was selected by the Exploration
Group of the ONGC—the highest
technical authority for this purpose,
after considering all the available data
including the report of Shri Ranvir
Singh. Besides, the actual location

drilleq was well within the mapped
Bakultala structure.

(¢) Does not arise.
Transport Inspectors

4174. SHRI ANANT DAVE: Wil

the Minister of RAILWAYS be pleased
to state:

(a) whether a panel of Transport
Inspectors announced by Western Rail-
way vide their letter No. E-1025/4/
13/2 dated 23rd November, 1973 has
been scrapped by the authorities in
contravention of clear orders issued
by the Railway Board vide their letter
No. PC(iii)/73/PS/PM-1 dated 17th
November, 1973 and subsequent direc-
tions issueq under letter No. E/NG/
1-74/PM-] dated 6th August, 1974, 20th
August, 1974 and 20th June, 1975;

(b) whether it is also a fact that
employees have exercised this sption
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thrice to accept the post of Transport
Inspectors on orders from authorities
and have alsp represented many time
in this regard; and

v

(c) whether these employees are still
waiting for the posts of Transport Ins-
pectors for action on the part of West-
ern Railway authorities?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.
The scrapping of a provisional pannel
was in conformity with the general
orders of the Railway Board on im-
plementation of the III Central Pay
Commision’s recommendation«

(b) No.

(¢) The scales of Rs. 250-380 and
Rs. 335-425 under the Authorised
Scales have been merged into a single
Revised Scale of Rs. 455-700 on the
recommendations of the III Central
Pay Commission. No promotions are
now permissible from the earlier
lower grade to the higher one.
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